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J[TAMIL NADU] ACT No. XXX OF 19562
[THB HTamL NaDU] FSTATES (SUPPLEMENTARY) Acr, 1956 ]
(Received the assent of the President on the 10th December

1956 ; first published in the Foit 8t, George Gazetle on
zhe 19th December 1956)

An. Act to provide for the determination of questwns whether -
‘any non-ryotwan area in the 3[State of Tamil Nadu].
Is or is not an estate,

. WHERRAS it is exp:dmn* to provide er th deLcrmx-
_nation of questions whether any non-ryotweriarea’ in the
| 3[State of Tami} Nadu] is or is not an estate ; | .
BE -it enacted in the Seventh Year of the Repubhc, of
- India as foliows :—

' Short dtte, . L (1) ’I’l:us Act may be called the 1[Tmmi Madu] Bstates =
" ment and _

. application. (2) It shall comz into force on *such daic asthe Siate

| Government may, by notification, appoint,

TR T

(3) Ii applies to all non~ryotwari arcas in the 3fState
of Tamil Na du], including any arev in respect of which an
order under section 3, sub-section(2),0f thc RentReduction
Act or a notifica tion under section 1, sub-scec.ion (4), of the
Abolition Act, or both an order and a notification as
aforesaid has or have been published,

i IR

‘Definitions. 2. In this Act, unless the context otherwise requires— |

(a) ¢ Abolition. Act’ means the [Tamil Nade] Estates
(Abolition and Counversion into Ryotwa n) Act, 1948
(Tamil Nadu] Act XXVI of 1948) ; |

1 These words were substituted for the word * Madras™®
by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Lawy (Second
Amendment) Order, 1963;

‘2 For Statement of Objects and Beasons, see Fort §i1. George
Gazewte, Part IV-A, Extraordinary, dated the 26th September
1956, page 190,

S This expression was substituted for the expression * State
C‘!" \g&d—-ﬁ Tt ‘h\ mE TE_"_“;: \d._,ﬁ *" IR _f f.a'.'.;- G’aﬁ.«
BReR g smnger I =T . STl \b.... R Toe y A o ;Jm‘
PRI AeawuiTenls Jries, L3S )

. ®Came into foree up we 3rd August 1957
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b) ‘Estotes L‘*nd Act® means the 1[Tam11 N'idu]
_ Esfateo L?nd Act, 1908 (1[Tam]1 Nadu] Act T of 1908), -

o (c) ‘Renf R ducnon Act’ means ths Y Tamil N"du]
- Estates Land  (Reduction” of R(.,'Ilt). Act 1947 (T amﬂ |
Nadu] Act XXX cf 1947) | | e

(d) Tribunal > means a T11bun91 ha ving Jlll'lsdle-‘
twn chr the arca and consututed und er sec* ion 5

3 (l) Notmthst ndmg anything - contained in the Deter-

'__-Est?tes Land Act or inany other Jaw for the time bfqng in minatjon of |

-~ fore:, any peorson interested may make an apphmtmn to ‘1“““‘”18
the Trlbunal for & declaration that the area specified in the o eﬁ‘d”;

-application is or is not an estate or part of an cstate as ryotwarl.
‘defined in section 3, clause (2), of the Estates Land  Act, or area is or
that it is or is not an in2m cstate as deﬁmd 1n sccuon 2, lstl;man

Cl"‘USb (7) of th@ Abolition Act. te

(2) Any such applica tion Shc it b ﬁl d Wlfhlfl thrce
months from tha date on which this Act cornes into = force
of within three months from the date of publicaticn of
the crder under szction 3, sub-section (2), of the Rent
Reduction Act,or of the nonﬁcanon under section 1, sub-
section (4) of the Abolition Act, whichever of the dates . -

afore& 1d. is the latest,

- - (3) The Tribunal may, in its dlSCI‘Lth,l‘lJllOW further
time not exceeding three months for the making of: any
~application under this sec‘non

4. (1) Against ths dCClSlOﬂ of any Court or of & Seitlc- Appl-
mont Officer or Tribunal (constituted under the Abolition cations by
Act), an application may, within one year from the date on Govern-
~ which this Act comes ino force, bz fil:d under this Act on ment.
“bshalf of the State Government by such offic.r as they may
from time to tim: authorize in this behaif, for a declaraticn
that ‘any non-ryctweri area is an estate under scction 3,
~clause (2), of th: Estates Land Act, or that it is an axm
“estate as defined in ssction 2, claus (7), of the Abolition
Act. ' ' _
(2) Such applica ({0 N—m :
- (a) 2gainst thedecision of a Setflemam Officzr shall
lie to the ¢ 'tppropn te Tribunal and be de?lt with under :

' "S.:C{IOII 6

1 These WOI’dS were %ubstltu‘red for the word * M adras” bg the
Tamil Naduy Adaptation of Laws Order, 1969, as arnended .
Tamli Nadu Adaptation of Laws (Secrmd Amendment) Order, 19 9

’ . . N . ) .o e T - ) -
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- {b) in other cases, shall lic to the Speci:il Apppllats
“Tribunal constituted under section 7 and be dealt with as
an appeal’'under the said section. R

wunal  [4-A. (1) Where, in any’suit or appeel or other pro-

' Tlt.:?u ;1_13: qeed[ing prgnding beforé any Court (other than the ngh
' decision in Court) or Tribunal or Settloment Officer as defined in
| I scction 2, clause (13), of the Abolition Act, any question
referred 15 in issue wWhether a particular area is or was an estate as

to it. defined in section 3, clause (2), of the Estates Land Act,

or is or was an inam estate as defined in section 2, clanse

(7), of the Abolition Aci, such question shall be referred
to the appropriate Tribunal constituted under this Act
for determination. '
(2) Notwithstanding any reference made to the Tri-
bunal under sub-section (1), or any appeal preferred. before
the Special Appzllate Tribunal under syb-section (1) of
section 7, the Court or Tribunal or Ssttlement Officer,
‘as the case may be, may pass such interim ordersin respect
of the suit or appeal or other proceeding as are allowed
by law].

5. (1) The State Government shall constitute as many

' C%?Sﬁtg; *Tribunals as may be necessary for the purposes of this Act,
¢ 11on )

Tribunals. 2[(2) Each Tribunal shall consist of one person only
~ who shall be a Judicial Officer not below the rank of District
Judge or Additional District Judge.]

(3) Each Tribunal shall have such jurisdiction and .

over such areas as the State Government may, by notifi-
cation, from time {otime, determine.

1This section was inserted by section 2 of the Tamil Nad
Estates (Supplemenfary) Amendment Act, 1961 (Tamil Nadu
Act '35 of 1961);

L

2 'This su. section, was substituted for 1He 'orig'inal sub-~ -

gecliu (2) by section 14 (1) of the Tamil Nadu Bstates (Aboli.
tion and Conversion into Ryotwari), Bstates Land (Reduction
of Rent)) and Bstates (Supplementary) (Amendment) Act, 1958
(Tamil Nadu Act XXXIV of 1958). :

- * The finding uncer this Act of a Tribunal or the Special

Appellate Tribunal constituied under this Act that a particular
area is an inam villape whichl became an estate by viptue of
the Tamil Nadu Estaies Land (Third Amendmem) Act, 1936
«Tamil Nadu Act XVHI of 1936) shail be final and binding for
the purposes of the Tamil Nadu Inams (Supplementary)  Act,
_'1963-(3:mi1 Nadu Act 31 of 1963), Plerse see Section 12 of the
Jatter Aet. 5 : .
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[(4) Every Tribunal shall have the same powers as

. are vested in a Civil Court under the Code of Civil Pro-

cedure, 1908 (Central Act V of 1908), when trying a suit
‘or when hearing an appeal.] | |

o

6. 2[(1)] On receipt of an application under section 3 Procedure *
or under section 42[or a reference under section 4-A of sec- }"Hg‘ﬁd. a
tion 12], the Tribuna! ckal!, 2f*er giving notice ir the pres- b‘; the

- cribed manner to the applicant, to the State Government Tribanal,
if the State Government is not the applicant, to the
Tandholder and if the applicant is the landholder to the

. person in occupation. of the land in the area conterned, -

~and after publishing the notice in the prescribed manner
‘in the village, and after giving the parties who appear’
before. it an opportunity to be heard and to adduce their I
evidence, give its decision on the question whether the B
area concerning which the application is filed is or is not Ce
an estate as defined in section 3, clause (2), of the Estates e
Land Act and if it is an estate, the sub-clause of the Lo
above clause under which it falls, and if it falls under
- sub-clause. (d) of the above clause whether it isaninam- - .
~ village which became an estate by virtue of the$[TamilNadu] -
. Estates Land (Third Amendment) Act, 1936 (3[Tamil Nadu].
- Act XVIII of 1936). B R

Tt DR UL SRR VI

- %(2) The decision of the Tribunal on the referénce
" made to it under section 4-A or section 12 shall be com-

2 - municated to the Court or Tribunal or Settlement Officer -

e who made the reference.] . R

4 This sub-scction was substituted for the ofiginal sub.
section (4) by section 14 (i) of the Tamil Nadu Estates (Aboli-

tion and Conversion inta Ryotwari), Estates Land (Reduction - 4
of Rent) and-Estates (Supplementary) (Amendment) Aect, 1958 - .
(Tamil Nadu Act XXXIV of 1558). ) _ _ .

2 Originel section 6 was re-lium‘bere'd "as 'sub_-se_ctioﬁ' (1) of .
that section and these words were inserted by section 3 (1). of-
the Tamil Nadu Estates (Supplementary) Amendment '-A_qt,_l96__1 _

,. {Tamil Nadu Act 35 of 1961).

3 % These words were substituted for the word " Madras®™ by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended
by the Tamil Nadu Adaptation of Laws (Second Amendment)
Order, 1969. -

. 4 This sub-section was insértea by section 3 (2) of the
 Tamil Nadu Estates (Supplemenfary) Amcndment Act, 196}
(Tamil Nadu Act 35 of 1961) L |

P
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Appeals - 7, (1) Aguinst zny such decision of the Tribunal, the
5o t.h‘i'-S.tate ‘Government, within six months fiom the date of
App%]ef;?e the decision, and any person aggrieves by such decision
Tribunal. within two months from the said date, may. appeal to a
Special Appellate "ribunal, consisting of two udges of

. the High Court nominated from time to time by the

. s-- - ~Chief -Justice in that behalf, provided that the Special
-~ _Appellate Tribunal may, in its discretion, allow :further
“erelol time. not exceeding three months for the filing of such

eyt appeal.

- (2)' The members of the Special Appellate Tribunal
shalt:hear the appeal and on all points, whether of law or
-of Tact, on wnich they are agreed in their opinion, thdir
decision shall be final.  Where on any such point or poinds,
the members are divided in their opinion, they shall state
‘the point or points on waich they ere so divided, ang
“such point or points together with thaeir opinions thareon,

shall then be laidbefore one ormore Judges nominated for .

the purpsoe by th: Chiaf Justics, and such judge or judges
=shall hear the appeal in so {ar as it relafes to such point
or points, and on cach such point, the decision of the
majority of the judges who have heard the appesl, including
‘those who first heard it, shall be final. R

- (T Bubject to the decision on such appeal, the deci-
sion of the Tribunal she1l be final und  shall not be liable
to bg'questioned inany court of law. _

- (4) Every decision of the Specidl Appellate Tribunal
and subject to such decision, every decision of the Tribunal
-shall be binding on all persons claiming an interest in any
fand inthe non-ryotwari arcr concrned  noiwithstanding
that any such person hus not preferred any application or

filed any statement or adduced #ny evidence or appzared or |

participated in the procecdings before the Tribunal or the
Special Appellate Tribunal, as the case may be.

) &'-"-2:1-['(5) Ths decision of ths Specicl Appoliste Tribualon

th> deciston of th> Tribun~] on'a reference uunder sec'ion

4-A-or section 12 shall b>communicited to the Court or

Settlement Officer or Tribun®l constiruted under the Aboli-

tion 'Act-who made the referenci.]

‘1 This sub-section v as inserted by section 4 of the Tamil
Nadu Estates (Suppler :ntary) Amendment Act, 1961 (Tamil
l'_iadu-Act 35 of 1961). - o
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“Y7-A. On receipt of the decision of the Tribunal or Powe
the Special Appellate “Tribunal on the reference made C?)?ing O{r,bunal
under sec ion 4-A or sceiion 12, ths Court of Settlement or Settlement
‘Officor or Tribnal uonstttufpd ni:der the Abolition -Act Officer to
shall proceed. 1 dispose of the appeal, suit or other pro dispose of
ceading in which the reference was miade: suit, appeal
or othe&r

. pmcee 1ngs.
Provided that on receipt of the decision: of the Tnbur Vs, 0 &

s%ch ?ppeal suit or other proceeding shail not b qposed o
of
' (i) until after the explry of thn 9ppca1 tnne pmwded

for m sub-scetion (1) of sbctlon 7

\11) where an 9ppea.l has baen pn,f\,m,d under sub- '
section (1) of section 7, until after theveceipt of the decision
. of the Special Appellate Trlbunf*l on such appcal]

8. In deciding the questlon whether any inam vﬂlage Presumption
or a separatec part of an inam village was or was not ‘an as to inam
cstate within the meaning of the Estates Land Act as it Villages or
stood before the commencement of the 2[Tamil Naduy] Parts thereof.
Estates Land (Third Amendment) Act, 1936 (#[Tamil Nadu]

- Act- XVIII 0of 1936), it shall be pr esumed, vntil the contrary
{8 proved, that such area or part was suck an esiote.

9. No decision of the Tribunal or.of the Bpecial App’él- Defect . tt |
Tdtc Tribunal shall be invalid by reason of any defzct in the- ,niﬁfdaﬁﬁ ©
form of any notice issued by 1t or in ’L]:Ln m'-nner of publica~ decision of

tion of such IIOTICL Tribuna] or
‘Special

' ~ Appellate
10 Save as Otﬂ.&lWlS LA \,um] p’"OV]_ded in thlS Act’ 1o Tribunal,
cml or revenue couit and no Tribunal c:)nstxtutt,d undt.r Jurisdiction

- c.ny other Taw. shall heve jurisdiction— of civil -
: and revenue

- couris barred
(a,) 5[t0 ndjudlcate upon any question] whether an,ym cer’ amr

- non-ryotwari arga is or is not  2n estate or part of ~ 2hmatters.
gstate as defi 1cd in s-,ctmn 3, clause (2) of the Estc.lt,s |

. 1This section was 1nserted by section 5 of the Tamil Nadu

Estates (Supplementaxy) Amendment Act 196 1 (Tamxl Nadu
JAct 35 of .1961);
. 2These words were substituted +for - the Word “ Ma.dras” : g
by the Tamil Nadu Adaptation of ; Laws Order, 1969, as amended- - . &
. by the Tamil Nadu Adaptatwn of Laws (Sewnd Amendmeut) , S
Order, 1969. . 3 '

8 These words were . substltuted for the words "o entertaln
‘or adjudicate-upon any question ” by section-6.of the Tamil -
“Nadu -Estates . (Supplementary) Amendment Act, 1961 fI'amtl
Nadu Act 35 of 1961) - .
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Land Act, or whether it is or is not aninam cstate as deﬁned
in section 2, clause (7), of the Abolition Act; or

(b) inrespect of any matter which the Tribunal or the
Special Appellate Tribunalis empoweied by or under this
Act 10 determine,

Tm"""" L1 (1) All suits, appeals or other prou edmgs othcr :
RIOVISIONS: 4 pons those pending before the High Court) pending (a.t the
commencement of this Act before any Court or Tribunal
or Settlement Officer as defined in section 2, clruse (13), of
the Abolition Act, in which any question is in issue whether -
a narticular area is or was an est?te s defined in section 3, ‘.
clausy (2), of the Estates Land Act, or is or was an inam 3
estate as defined in section 2, clause (7), of the Abolition
Act, shall stand transferred to the approprite Tribunal -
constituted under this Act for the determination of that
question, ' '

H(1-A) Notwithstending the transfer of any suit, appeal |
or other proceeding under sub-section (1), the Court or
Sittlement. Officcr or Tribunal constitited under the
Abolition Act who made the transfer shell be deemed to
‘be scized of such suit, appeel or other proceeding and may
pass such interim orders in respect of such suit, appeal or
other procccdmg as are allowed by l'w] |

al

(2) (a) In cases in which, at the commcncement of

this Act, a Tribunal constituted under the Abolition Act ,

has given a finding under section 9 of that Act that a parti-

- cular area i3 an inam estate as defined in section 2, clause

(7), of that Act, that finding shall be final, subject to the

decision of the Spaclal Appeliate Tribunal constituted under
this Act on any appeal preferred to that Tnbunal

(b) Any such ﬁndxng shall be dcemed to be a
decision given by a Tribunal constituted under this Act
_and the provisions of section 7, sub-section (1), shall apply
"to appeals against such ﬁnclmg

1 This sub-section was inserted by section 7 of the Tamil Nadu
Estates (Supplerentary) Amendment Act, 1961 (Tamil Nadu  Act of s

1961).
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| 1[l:f! (1) If on remand by the High Court in respect of a ‘rnbunal '
#.- - case pending before it on or after thé commencement to give-
" of this Act, a Court subordinate to the High Court is decisionin
- seized of the question whether a particular non-ryotwari fﬁﬁ.ﬁﬁhﬁﬁsﬁ'& the -
area is or is not an estate as defined in section 3, clause gigp Cout,
(2), of the Estates Land Act, or is or is'not an inam estate - :
as defined in section 2, clause. (7), of the Abolitionr Act,
- suoch question shall be ceferred to the appropriate. Trlbunal -
- gonstituted undor this Act for .determination. S

- (?) Notwithstanding any reference made, to the |
'Trlbunal ubder sub-section (1) or any zppeal preferred .
. before -the Special Appellate Tribunal under sub-section =
(1) of section 7, the Court may pass: such ir. tenm orders_ |
- m respect of the case as are allowed by law] -

: r«_ S

13. [The amendment made by section 13 has been | -
mcorporated in Tamil Nadu Act XXVI of 1948] o T

. 14. (1) The State Government may. ‘make rules to Power to

carry out the purposes of this Act. -make rules.
(2) In particular, and without prejudice to the -

generality of the foregomg provision, aUCh rules may

provide for—
(a) all matters expressly requlred or allowed by

L " this Act to be prescribed
g 0 (b) the procedure to be followed by Tribunals
- - and Special Appellate Tribunals - appomted under thls_

P Act ;
' (c) the application of the provisions of the Code
of Civil Procedure, 1908 (Central: Act V of 1908) ;

(d) the fees to be paid in respect of applications
“and appeals under this Act ;

(e) the filling up of vacancies in Tribunals ; and

(f) the transfer of proceedings from one Trlbunal
to another.

- (3) All rules made and all notifications issued under .
this Act shall, as soon as possible after they are made or
issued, be placed on the table of both the Houses of the
Leglslature and shall be subject to such inodifications by
‘way of amendment or repeal 4s the Legislative Assembly

~may make within fourteen days on which the House
actually sits either int the same sessnon or in more than one
session.

gt
e e

o iThlc. section ‘was substituted for the original = se¢tion 12 By_
g - section 8 of the Tamil Nadu Estates- (Supplenemary) Amendment -
g Act, 1961 (Tamll Nadu Act 35 of 1961). _




1961 :T.N. Act 35]  Estares (Supplementary)

Amendment

YTAMIL NADU} ACT No. 35 OF 19612,
- THE YTAMIL NADU] ESTATES
(SUPPLEMENTARY) AMENCMENT ACT, 1951,

| [ReceEVed the assent of the Governor on the 10th November

1961, first published in the Fort St., Geoyge Gazettce on
the 22nd Noyemker 1961 (Agrahayana 1, 1883)].

An Aci fupther to amend the [Tamil Nagu] Estates
{Supplementary) Act, 1956.

WHzRyAS it is  expedient fuither to amend the Tamil
N:du] Bstates (Supplementary) Act, 1956 (1= mil Ne.du]
Act XXX of 1956}, for the purposes hereinafter e ppeering ;

Be in enacted in the Twelfth Year of the Republic of
India as follows \—

73/

1. This Act may be called the Y Tamil Nadu] Estates ghor tigle.

(Supplementary) Amendment Act, 1961.

2—8. (The arengments mede by these scetions have
been incorporated in the principal Act, viz., Tamil Nadu
Act XXX of 1956.)

Y. (1) Inany suit or appeal or other proceeding trans- Transitory
ferred under sub-section (1) of sec:ion 11 of the principal provisions,

Act to the approprigte Tribunal constituted undcr thst
Act and pending before it at the commencement of this
Act, the question in issue shall be deemcd to be & question
referred to the seid Tribupal under sub-section (1) of
section 4-A of th: principal Act as amended by this Act
and the seid Tribunal shall determine the question and
communicate its -{inding thereon tc the Court or Settle-
ment Officer or Tribunal constituted under the Abolition
Act, who transferrcd such suit or appeal or other proceed-
ing and thereupcen the Court or Settlement Officer or
Tribunal constituted under the Abolition Act shail pio-
ceed to 'dispose of the suit or appeal or other Procceding.

1 These words were substituted for the word “Madras™ by whe
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For Statement of Objects and Reasonssee Fore St. George Gazette,
dated the 13th September 1961, Part IV-—Section 3 pages 350-391,
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(2) In any case transferred under section 12 of the
principal Act to the appropriate Tribunal constituted under
that Act and pending before it at the commencement of
this Act, the question in issue shall be deemed to be a
question referred to the said Tribunal undey section 12 of
the principal Act as amended by this Act and the said
Tribunal shall determine the question and communicate
its finding thereon to the Court which transferred the
case and thereupon the Court shall procecd to dispose

of the case.

L M D e g
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